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MR CHAIRMAN Now it s 530
pm We have to pass on to the

next item The hon. Member may
continue her speech tomorrow
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ftﬁl WTu

MR CHAIRMAN We shall see to
morrow

1730 hrs.
HALF AN-HOUR DISCUSSION

Issue of import licences for Polyester
Fibre

MR CHAIRMAN We now iake up
the half an hour discussion Shri Ma-
dhu Limaye to raise 1f
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“At what level and on what date
the decision to 1ssue a letier of au-
thority to the said firm for import-
ing nylon yarn and thread/polyester
flbre was taken, and whether ths
was not in opposibion to the wviews
expressed by the Reserve Bank and
the Chief Controller as also in vio-
lation of the policy then in force?”

g dem sae

“The deusion to issue CCP  and
Intfer of authority for nylon yarn
and thread was taken on 12th Janu-
ary 1971 at the level of the then Mi-
nister of Foreign Trade The deci-
sion 1o wnclude polyester fibre was
taken on 3rd March, 1971 again at
the level of the then Mimnister of
For¢ign trade”
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What were the findings of the CBI
and on which date were they sub-
mitled to the Government?

T & o X X ved

Regarding the alleged over-invoic-
ing the Enforcement Directorate
took action and imposed a penalty
of Rs. 15 lakhs on the party.
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(PROF D P CHHATTOPADHYAYA):
It 18 upto you Mr Chmarrman.

MR. CHAIRMAN: 1 do not know
which 15 the procedute
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MR CHAIRMAN Mr Bosu during
the half-an hour discussion, only those
who are listed can speak

The rule says

SHRI JYOTIRMOY BOSU Sir, I
rise on a point of order

I have received a letter from the
Commerce Minister written to me
which says

‘Kindly refer to your letter of
December 22 1974 I have made cer-
tain informations available to the
hon Speaker, Lok Sabha, regarding
the 1mport of polyester fibre by the
firm Messrs Sant Prakash Bhagwan
Das 1n puisuance of my submission
made on the floor of the House 1
have no objection 1f these informa-
tions are communicated to you"

In continuation of this I wrote a
letter to the hon Prnime Mimster, I
quote

] shall be grateful if you will be
good enough to give more detals ot
this case of the sad Swam)'s detml
ed involvement in the matter of
1ssuance of this Licence

So far 1 have not got the fortune of
getting the reply I am sitting here
upto this fag end of the day to know
as to how much corruption has gone
into this Government

MR CHAIRMAN This 1s not rele-
vant at this moment when we are giv-
ing half an hour discussion

ot 7y fow@ TR wEr o1
& ard wATd ¥ W 3@ Iww
6 faemat ¥ | yw & I9C 7 ¥
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R WTd w5 ey i@ | oy F e
o T Werredy Wy g oo
e v faserd urf § o v
w1 N 5T s ¥ AR § gt
¥ ovaT § AT o gANT WAk F g
&, 9% afea g *Y weAT & s A,
ueafawie & wrfa fear & 1 Wi
iR faa § | g & wg & anfar
Far g F v e g feme s fom
& T ATA g & av fewde % fameY
AT R T w7 @ &

MR CHAIRMAN The practice s
immediately after the discussion 1s
1aised, the hon Members whose names
come 1n the ballot put their questions
to the Mimster who replies to all
these point, at the end of the discus-
slon

SHRI JYOI1IRMOY BOSU. It 1s
very much m the air thet the hon,
Minister has b“een chosen . cullect
Rs 2 crote fiom the jule magnates
and today the Jute Coipoiation has
become defunct

ot ww ool . @ T T & @
AT g | & & S g fr o ware A9
TG & ITHT R § qara 3 €

SHRI SHYAMNANDAN MISHRA.
Sir, my question 1s verv simple and
I would not like the Minister to evade
it 1n any way My sumple guestion
15 Whethey this parucular firm was
prosecuted by the knforcement Depart-
ment and a ‘me of Rs 15 lakh was 1m-
posed on them and whether that fine
remains unrealised or at least remawn-
ed unrealised {(ll the issue of this
clearance certificate?

Secondly, would the Mimster be 1n
a position to tell us as how many
times representations had been made
by the party to the Government and
on what grounds they were rejected?
Please, give the details of it and also
the details of the grounds of rejection



a8z Import Licences PHALGUNA §, 1808 (SAKA) Import Licences

for Polyester Fibre (HAH DIS)
ot wew fal, & wondey (mnfie) ¢
gwrafe wgim, aw § iy o qiOXE
ATgde wte A 9t g @ o€, ¥
W & faw s1e ox faam @ @ ¢,
g oifewd awdy v ® fF um
B T | R B, TRIRTY WA
T, e foor mr o, e
IRW 1967 ¥ rgaEw Avm ) o fedw
feg Fw sarare weft & 1 o=19 wrdgT
e < far 1 1968 ¥ Y afeom
Wi fadw =T WA & 1 IEE W
wrag gwa fear | &fdw 1971 F 9w
o 1 wreaw 2 faar m

T 78 79 & & amew oW 9w
o niffeEt AT & uEe &t
1 @z Fen sl &1 g1, ¥
e amy ¥ e fen smfww w@
a% 92 @ faar mr o w5
qg A WA w1 swewiaqw & fear
wr ! 9% I7EE A &Y @ -
T 9t 7

™ W A T fear ar fe sae
18 T § T AHTRTE § 9@ T |
I AN ® W OGS 97 )
o @y ¥ IEw ot s 41
AT R, W7 IE AW o B avfow
T % fog I sv=dw wwy 97 ) Wy
7% 99 ¢ v ven wgw e @
¥ oz fod &% & v fodié o wefver
&1 W o f5 wwnfram & 99 @
W fead w1 o § WX eeRw R
fear mar ?

o gg a9 & % 9w m v
oS faaT W, ot dETw Wi
¥ g wd o O fF o W W
T, &g CEEwE o ® fear
R, AT W orEww g w

for Polyester Fibre (HAH DIS)

wre 7t fear W FEw W ane A
X ? ww o A 77 g7 T f5 gwa
Iy ) fear, @ SwY waw et
fFoe ang & ol agrw X
W oW e W g &
g o1 fr @7 forewr w1 W dw
X B ) B WY aTE A T a4 W
foram gt wrew ¥ W § 1 W e
F gar Ty #1 w9 e § e ow e
¥ Wl wgea & ag 9z = 4y o fiv oy
o e S Iy Wy v Gwar g ?

% o Wi % gwaw ww § e
1970~71, 1971-72 T 1972-73
# faad ot Tear sreafen fodr o §,
I 7 N TF FHVE g7 qifeanie
UL I ®T | A W o AT § )
£ w@ at # waw el w) foar a7
¥TAYL ¥ w2 Yew T W 40 Wrw
WY F QAT @ O w @ a7
wvea fear mar | ag SRR 26 wd,
1971 %t ard fFar maT 1 26 T,
w1 ¥\ gfearem = war R, dfew
va fam ag wwaw ard fear mr
T feaw &1 a9y 91, ' qw
A gl O | W A agew W ¥
IEAY AT FQA T ? Sdv A N
I AR & 39 faar ™ Wk 300,
400 YTEZ ¥ TAH FAAT T | ]
RATH Fgt v !

wifg =it afaw Fromn fg &
wads gea fag @ § fs 9 s
i F AT ¥ FIWA 1
7 forar & fr ofeq swmewc e
¥ wredt exife wfve Aromw fng
¥ T & @ A, o A<,
AT AT AW KX § wwriaEy &
foq areg W w3 W@ ¥ W
WTERE ¥ §T qg TAT FAMET W47 7



[ wew Frgrdr ey}

o wfer & ey & g A wew
Cwg §, & w1 s gl g
L1t 40 wfwu[mt: was Ag g
et § W

#ﬁw@wmﬁﬁrmmﬁq‘t
ww ooy @ o, 99 w1 wWr qfoniw
fawor & ) wg o Y wd s W@
I W uhT S wREA T R
fr fred At arel & faa o g
wenfew far oy §, % aw # wiw
& o g% s frger foay oty

- SHRI JYOTIRMOY BOSU: He tan
enumerate what were the reasons for
the firm being blacklicied.

HB. CHAIRMAN: You can ask at
the appropriato fime.

SHRI 8. A. MURUGANANTHAM
(Tirunelveli): Is it a fact that the
import licence was issued to a Bom-
bay blacklisted firm, Messrs. Sant
Prakash Bhagwandas; to import polys-
ter fibre from Singapore and subse-
quently the firm sold the licence? Has
the Government made any investiga-
tion regarding this malpractice? Will
Government refer to its answer to parts
(c) to (e) of starred quesiion No, 352
ang say whether the informalion has
since been collected? If not, how long
do Government propose to take to
collect | the information sought?,
What was the total quantity of polys-
ter fibre imported through STC during
1873-74 and how many leiters of autho-
rity were issued during this period?

- SHRI SEZHIYAN (Kumbakonasm):
This is a very grave question again
coming up for our attention. I feel
-this ig only the beginning of a deeper
analysis required in this Houge.

SI'IBI JYOTIRMOY BOSU: Tip of
thotcaborg

- L Y

in-r mmmwr kg
~ BHRI SEZHIYAN: We Ave mof con-
earmdwlthwﬁodidii,mmun- 2
cerned with what ‘was dotie ‘and how .

it was done, hecause the Govesnment is

a continuing gue ang . irrespective of.
the person who occupied a particular -
position at a particular stage, it is the
Government {hat should answer. 1
hope the Minister will glve, to the
best of his ability, in gpite of his
evasive capacity, answers to the
questiong raised here.

A question was - raised by Shri
Madhu Limaye and others about the
fine imposed by the Enforcement
Directorate. Has this oeen collected?
If not, what are the reasons that it
was allowed to remain uncollected?
The original licence was granted on
12 January 1971 for nylon yarn and
it wag converted on 3 March 1971 to
ployster fibre.....

BHRI ATAL BIHARI VAJPAYEE:
Not converted, added,

SHRI SEZHIYAN; Added. Has there
been a change in the policy and rules
in the Red Book Letween these two
dates, 12 January 1971 and 3 March
18717 1 would also like to krnow whe-
ther there are any other cases where
such conversions have been allowed
by Government between these two
dateg or beyond these dates also.

I want to raise a basic question be-
cause trafficking in import licences
has been a phenomenon well known
to Government and connived at by
Government. This is only the symp-
tom of a disease, only the tip of the
iceberg. These one or two cases we
have come across, the Pondicherry
licence scandal and the polyster fibre
case, these are only symptoms of a
deeper disease.

BHRI JYOTIRMOY BOSU: llonu-
ment of corruption,

SHRI SEZHIYAN: Therefore, 1
would like to know whether he is
prepared to face a parliamentary com-
mittee o' go into the entire aspect and
the practice of the grant of licences .
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and the impact it has got on smug-
gling, black money and other aspects.
Licensing seem to be the fountain of
all the corrupted money in this count-
ry. Therefore, 15 he prepared for the
appointment of a parliamentary com-
mittee to go into the entire aspects
of this question?

MR. CHAIRMAN: Prof. Chattopa-
dhyaya.

SHRI PILOO MODY (Godhra): I
endorsed all these questions,

SHRI JYOTIRMOY BOSU: I would
ask a question with your permission.

MR. CHAIRMAN: How can you?

SHRI JYOTTRMOY BOSU: What is
the involvement of Shri Dhirendra
Brahmachari who runs g Yogashram
here. who has been very close to the
Prime Minister for years, a person
whe had received lakhs of rupees from
different quarters as grants, the man
who was gent to the International
Exhibition in Tokyo with his disciples,
mais and female? We would like to
know hcw much involvement of
Dhirendra Brahmachariji is there in
this kala business....

MR. CHAIRMAN: You know very
well that under rule 55(2), nobody
else can intervene. It will be unfair
to those who are eligible to partici-
pate in this discussion. It has bcen
ballnted and only four members have
secured their place in the ballot, If I
allow you to speak, it will be unfair
to the other membera,

SHRI JYOTIRMOY BOSU: I am
only irying to seek a clarification,

1800 hr.

PROF. D. P CHATTOPADHYAYA:
I am on my Megs I must first like to
Say that prefixing and suffixing ques-
tions with wild ang absolutely base-
less allegations is extremely unfor-
tunate. ... (Interruptions). I stand by
what T have sald, The question of
corruption is quite different from the
question of taking decisions. The

Import Licences
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question of fund raising and other
things attributed to my predecessor
and the Ministry is extremely unfor-
tunate. It has become almost a habit
to say all these things whencver they
raise such questions. If that is the
way they want to do it, if that is the
level to which they want to reduce
this, it will not serve the purpose that
I helieve they have in their mind.
Nor is the country and this House
interested in bringing the discussion
down to that level. Ewvery year the
Ministry issues two lakhs of licences.
They take out iwo or three or four
cases

SHRI ATAL BIHARI VAJPAYEE: 1
have many more,

SHRI PILOO MODY: If there are
two lakhs of licences that the Ministry

1ssues, you can be sure that there
must be at least 2} lakhs cases of
corruption .. (Interruptions).

PROF D P. CHATTOPADHYAYA.:
They are citing two or three stray
cages and dramatising those things; it
15 extremely unfortunate. As they
have prefaced their questions with so
many wild allegations, I must set the
record straight.

Secondly, we are as much interested
as they are 1n weeding out corruption.
We have not suppressed anything.
Take the questions thay have asked.
All the correspond=nce 15 with the Lok
Sabha Secretariat, with the hon. Mem-
bers. You look at facts and figures.
Almost all questions they have asked,
we have answered Certainly ther do
not expect me to answer questions
about which factunlly I am not yet
quite sure, because they are very
wise parliamentarlans and they ask
me questidis about fact; which I am
unsure of and then they will bring
motion of breach of privilege. Mr.
Madhu Limaye is specialist in bring-
ing privilege issues... (Interruptions).

The second point I should like to
make {s this. For the guestions they
have asked, whatever facts and figures
are available with me, I am prepared
to satisfy them about the correctness.
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With respect to some other questions
they have asked. I am looking -into
them and whenever I get answers to
those questions, I shall make them
available.

SHRI F. G. MAVALANKAR (Ahme-
dabad). On a point of order, I am on
a serious point of order, I am not
saying enything about what he said
in the beginning. He has a right to
reply forcefully to the charges made.
But when he came to the specific
questions and started answering them,
he said that he was unsure of several
factors. When the Government are
unsure of several facts about which a
discussion has to take place, why did
they agree to have a discussion? They
can say: we are still unsure of facts.
Let us be sure of facts and then we
will have a discussion, Otherwise
the whole purpose of discussion is
lost; the opportunity to focus atten-
tion of the country on important mat-
terg is lost. Are you going to have a
second discussion on this? If you are
not going to have a second discussion.
I suggest that you give guidance, if
the Minister is not sure of facts, let
him collect them. We are sympathe-
tle. Let us postpone this to anotber
day so that he can come with
more surety and certainly about facts.

MR. CHAIRMAN: He said earlier
that all the relevant flles are before
the Lok Sabha Secretariat and hon.
Members could see it. What he was
saying, if I understood him correctly,
was that he could not remember all
those files.

SHR]I SHYAMNANDAN MISHRA:
No flles are available.

PROF. D. P. CHATTOPADHYAYA!
1 did not say that. I said, they have
raised certain ocuestions which I
cannot answer without checking up
the facts. For example, what was the
Reserve Bank's attitude? What about
income-tax clearance? Such questions
were asked. Unless ] check up these
facts with the Reserve Bank, the cus-
toms and the income-tax authorities,
I can't amswer them.

Impcﬁldeenm "'353.'
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SHRI JYOTIRMOY BOSU: He
knows everything but he is delibe-

" rately withholding information from

the House, It is a very serious mat-
ter, a contempt of the House. He has
had suffcient notice.

MR. CHAIRMAN: About Mr. Mava-
lankar's point of order, Rule :5(5)
says:

“The member who hus given
notice may make a short statement
and  the Minister concerned shall
reply shortly.”

In a brief reply you cannot expect
s0 many details concerming various
matters.

SHRI P, G, MAVALANKAR: I am
not concerned with whether his reply
is short or long. But he) must be sure
of his facts. .

SHRI ATAL BIHARI VAJPAYEE:
On 26th December, the minister wrote
a letter saying,

“The question of receipt of reply
from the Reserve EBank of India for
regarding the funds of the party
abroad Is being ascertained.”

By now he must have ascertained.
Let him inform the House.

MR. CHAIRMAN: The minisier may
give a reply on whichever facts he is
aware of.

SHRI JYOTIRMOY BOSU: They
want to shield veople very close to the
Prime Minister. That is the simple
reason.

MR. CHAIRMAN: Din't bring in

extraneous matters.
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PROP. D, P. CHATTOPADHYAYA:
Sir, it hag been asked whether these
licences were issued in the face of
opposition by the Chief Controller of
Imports and Exports and the Reserve
Bank of India. I will say that there
was no opposilion to this proposal
elther from the office of the CCIE or
the office of the Reseve Bank,

Then he asked whether polyster
fibre import was occording to the
rules, According to the Indo-Afghan
trade prevaleni at that time, this was
not a permissible item,

SHRI MADHU LIMAYE: BSo, you
agree it was illegal?

PROF. D. P. CHATTOPADHYAYA:
You know English very well. You
can interpret it.

SHR MADHU LIMAYA- Let
everybody know it.

PROY¥. D. P. CHATTOPADHYAYA:
It ig not provided in the agreement, 1
do not belleve in equivocation. I am
stating it very clearly.

The third point is about the penalty
imposed. A penalty of Rs. 15 lakhs
was imposed, against which they have
preferred an appeal. We do not
know whether the appeal has been
disposed of, I am checking it up.
But I know the penalty was imposed

and they have preferred an appeal
against the penalty.
SHRI MADHU LIMAYE: Before

whom?

PROP, D. P. CHATTOPADHYAYA:
Before the appelletes muthority.

SHRI JYOTIRMOY BOSU:- On
what date?

PROF. D. P. CHATTOPADHYAYA:
1 do not know the date. I know
the penalty was imposed and an ap-
peal has been flled by the party.

There was & question whether it
was rejected earlier. Yes, it was re-
jected before.

Import Licences 370
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SHRI SHYAMNANDAN MISHRA:
How many times?

PROF. D. P. CHATTOPADHYAYA"
My record suggests twice, Some of
these things are within the know-
ledge of the hon. Members because
I have mentioned them in my letter
to them.

SHRI SHYAMNANDAN MISHRA:
We want to know in the House the
grounds for rejection.

PROF. D. P. CHATTCPADHYAYA:
One ground was that we did not think
they have money accumulated ab-
road. There was a doubt at that
time whefher there wug money &ac-
cumulated abroad. That waz the
main question. But a matter which
is once rejected at the Minister's
level can always be reopened. There
is nothing surprising about it A
Minister can reopen questions, if
he is satisfied that it is necessary.
Sometimes it is necessay, if some
injustice has been done.

SHRI JYOTIRMOY BOSU: What
wag the price for reconsideration?

PROF. D, P. CHATTOPADHYAYA:
Why are you asking these exiraneous
questions?

SHRI SHYAMNANDAN MISHRA:
Sir, may I seek your indulgence? ‘When
the representations were made, were
the grounds of rejectioa identical?
Please tell us the grounds of rejec-
tion at the time of the flist repres-
entation and also at the time of the
second pepresentation. I want you
to clarify that.

MR. CHAIRMAN: Under the rules
only cne question can be asked.

SHRI SHYAMNANDAN MISHRA:
I am not asking a new question.
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MR. CHAIRMAN That is why
I am indulgent. But you nust bear
in mund that under the rules only one
question can be put and there will
be a short reply. This cannot be carried
on as a discussion and other mem-
bers cannot ask questions.

PROF. D. P, CHATTOPADHYAYA
I have already said that there was a
doubt about the fact whether this
firm had money abroad to counter-
balance the impocts. That was the
point. Later on, it wag reviewed.
There is nothing wrong in reviewing
the matter merely because it was re-
jected before.

SHRI JYOTIRMOY BOSU What
about the other grounds 1lor rejec-
tion?

PROF. D P CHATTOPADHYAYA
I am coming to {hem One of the
groundg of rejection was {hat it was
not provideq for by the Indo-
Afghan trade,

SHRI SEZHIYAN Whal weie the
other grounds?

SHRI SHAYMNANDAN MISHRA
Please tel] us what were the ground-
on both the occasions?

PROF. D P. CHATTOPADHYAYA
Why are you repeating the same
point? I have said that 1t 15 nol
provided by the rules of the Indo-
Afghan trade.

Therefore, 1t was nol agreed That
1g what I have said.

SHRI JYOTIRMOY BOSU: On what
ground dig you reconsider to grant
it?

SHRI SHAYMNANDAN MISHRA
They had doubts about their funds
abroad and it was not Included
the Indo-Afghan {rade. These were
the two grounds. Do we under-
stand that?

FEBRUARY 24, 1875
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PROF. D. P, CHATTOPADHYAYA.
We have no intention to suppress any
fact These facts are with the Res-
erve Bank and the income-iax autho-
nities. We are checking up these
facts. If something wrong is brou-
ght to Lght and some persons have
indulged in going something wrong,
whether he is in the Ministry or out-
side the Ministry, he will be suita-
bly and firmly dealt with. I can
categorically assure you of that. We
are interested in thegs facts, but
we do not believe that a parliamen-
tary inquiry 18 guitable or necessary
for these thuings. We can edminis-

tratively deal with it and we will
deal with it.
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PROF D P CHATTOPADHYAYA
1 have said 1t already 1n my commun:~
cation There was a CBI case against
the pariy, but it was in quite a aiff-
erent connection, that was 1n respect
of export and 'mport of hidcs and
skins There wag a conviclion against
the party They have preferreq an
Jppeal against that  Thut 15 before
the court

SHRI JYOTIRMOY BOSU When
was that?

PROF D.P. CHATTOPADHYAYA"
Much eailier.

SHRI JYOTIRMOY BOSU: You
are keeping it on fire and mre allow-
mng him to suck the blood of the
country.

PROF. D P. CHATTOPADHYAYA:
We are dealing with the facts, If
according to the law, he has gone to
the court, it is for the party to go
and for the court to decide....(In-
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terruptions). I have already written
to him about this: I am not saying it
only now....(Interruptions).

SHRI ATAL BTHARI VAJPAYEE:
I had asked a specific question ..
(Interruptions.) 1 wanted to know
whether it is not a fact that,
when the firm was asked to explain
why the imported material was not
given to actual users, it was replied
on behalf of the firm that Messrs
Sant Prekash Bhagwan Das had a
private talk with the Minister con-
cerned and the Minister had given
them an assurance that the firm was
free to sell the material to any firm
or to any party they liked. Is it not
a fact that this information is record-
ed In the file concerning this frm?

SHRI JYOTIRMOY BOSU: Is it als0
a fact..

MR. CHAIRMAN: I am not allow-
Ing you.

PROF, D. P. CHATTOPADHYAYA:
I have already said about the CBI
case against this irm. 1 am just in-
formed that the court discharged
these people. It is not about this
one but the other CBI case about hid-
es and skins. Government has
preferred an appeal agains: the party
« 1o the court and It is pending.

MGIPND—L—3507 LS—16-4-76—878.

Import Licences 374
for Polyster Fibre
(HAH DIS)

What discussion, if at all, took
place between the Minister and
other people. I do not know. But
Ican tel] you that we served a
show-cause notice on these pecople
asking them to tell who are the &c-
tual users to whom they were sup-
posed to sell these imported goods.
I have also checked up the facts with
the Textile Commissioner's office. 1
find that some of the actual users
have not got the materials. That 15 the
party did not sell the imported goods
to them. It is an irregularity that they
have committed. The original condi-
tion was that they could gell it and
they should not earn more than 20
per cent profit. The Ministry took the
cautlon go that they did not make
huge profit or get undue premium
on the sale. That condition was at-
tached. But an inquiry reveals that
they ‘have flouted the condition at-
tached to the original Import Order.

As 1 have sald, ! only repeal, if
they are found to have violated the
rules and regulations and conditions
attached, they will be firmly and sult-
ably dealt with.

18.22 hrs.

The Lok Sabha then adjourned tll
Eleven of the Clockon Tuesday, Feb~
ruary 25, 1975/Phalguna 6, 1896
(Saka).



